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CBI: Can'’t drop criminal cases
against fugitive fraudsters

Dhananjay.Mahapatra
@timesgroup.com

New Delhi: The CBI has rejec-
ted the Supreme Court’s sugges-
tion to consider dropping crimi-
nal cases against fugitive fraud-
stersif they paid back themoney
swindled from banks and said
there could be no negotiation
with those who committed cri-
mes against the nation.

On February 1, a bench of
Justices Sanjay K Kaul and MM
Sundresh had asked additional
solicitor general S V Raju to con-
sider the plea of Hemant S Hat-
hi, who is wanted along with
Sandesaras — promoters of Ste-
rling Group —in a Rs 14,500 -cro-
re scam, for exemption from cri-
minal prosecution on the promi-
se of payingback Rs 900 crore.

Indianness is
our only caste,
seva our only
dharma: PM

TimEs NEws NETWORK

New Delhi: Prime Minister
Narendra Modi on Tuesday
said “what we are up against
is not the only thing that mat-
ters, but what kind of thin-
king, for what idea are we to-
gether, ismore important”.

In his address at a pro-
gramme to mark the 90th an-
niversary of the Sivagiri pil-
grimage and the Golden Jubi-
lee of the Brahma Vidyalaya,
the Prime Ministerfurthersa-
id, “We all have one caste—In-
dianness. We all have only one
dharma — seva dharma, to
perform our duties. We all ha-
ve only one God — more than
130 crore children of Mother
India. Narayana Guru-ji’s call
of ‘one caste, onereligion, one
God’ givesaspiritual heightto
our patriotism.”

PM Modi hailed the contri-
butions of Sree Narayana Gu-
ru in the fight against caste
discrimination.

“If people follow Sree Na-
rayana Guru’s teachings and
his message of ‘one caste, one
religion and one God’, then
no force in the world would be
able to divide our country,”
Modisaid.

The SC had asked the
government to

consider dropping
criminal cases against
fugitives if they paid
back the money
swindled from banks
The bench had remarked
that many years would be spent
in legal proceedings and the
agencies may or may not be suc-
cessful in their pursuit to bring
back fugitive businessmen. In
that scenario, the government
can consider granting protec-
tion to them if they agree to re-

The CBI in an affidavit said:
“Asamatterof factand principle
and a national policy, apart from
the offences being non-compo-
undable, the investigating agen-
ciescannotanddonot wishtone-
gotiate with serious offenders of
criminal offences who have com-
mitted massive financial fraud
with the nation.”

“As a policy in the interest of
the nation and in the interest of
alllaw abiding citizens... itisnot
possible for the CBI to give any
concession to the accused,” the
agency said. “Any such conces-
sion, apart from being contrary
to law and in breach of criminal

PM to interact with CMs
on Covid situation today

Times NEws NETWORK

New Delhi: Prime Minister Na-
rendra Modi will interact with
chief ministers on the emerging
Covid-19situation in the country
on Wednesday through video
conferencing.

Union health secretary Ra-
jesh Bhushan is likely to make a
presentation at the conference.

With several festivals coming
up, Modi had on Sunday — In his
monthly Mann KiBaatradio bro-
adcast — urged people to stay
alert to the threat from the coro-
navirus and continue to follow
Covid-appropriate  behaviour
such as wearing masks and fre-

“In the midst of all this, you
also have to be alert for corona
(virus). Wearing a mask, was-
hing hands at regular intervals,
whatever are the necessary mea-
sures for prevention, keep follo-
wing them,” the Prime Minister
had stressed.

With 2,483 new coronavirus
infections being reported in a
day, India's cumulative tally of
Covid-19 cases rose to 4,30,62,569,
while the active cases dipped to
15,636, according to the Union he-
alth ministry data updated on
Tuesday. The toll climbed to
5,23,622 with 1,399 deaths as As-
sam reconciled 1,347 deaths and
Kerala47duetotheinfection, the

SCTOCONSIDERPLEAS AGAINSTK'TAKAHC’S HUJABORDER: The SC on Tuesday ag-
reed to consider listing pleas challenging the Karnataka HC verdict which had
dismissed petitions seeking permission to wear hijab inside classrooms. pti

fund the money for exemption procedure code, would be detri- quently washing hands. dataupdated at 8am stated.
from arrest on return to India. mental to the interests of lakhs

This would have applied to fugi- of offenders who have chosen

tives like Vijay Mallya, Nirav not to become fugitives and face

Modi and Mehul Choksi. the law of the country;” itadded. >
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EORM A Alliance Air Aviation Limited
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

Alliance Air invites applications for

Advt. No.

Advertisement for Recruitment of Campus Directors
(on Direct Recruitment/Deputation)

Applications are invited for the posts of Campus Director
of Visakhapatnam, Kochi and Kolkata.

YR g fasyferea
INDIAN MARITIME UNIVERSITY

(A Central University Under Mini
Governm

stry of Ports, Shipping and Waterways,
ent of India)

Established by an Act of Parliament in 2008

IMU-HQ/R/13/15/5/2021-Estt. (R) Vol Il

Date: 27.04.2022

Name of | Category Total No. Pay Level
the Post of Posts
Campus | OBC- 3 Level-14 [Academic] under 7"
Director (NCL)-1 CPC plus Special Allowance of
EWS-1 Rs.6750/-per month. Other
UR-1 benefits and allowances are as
per IMU rules.

For further details regarding eligibility criteria: Age, Educational
Qualifications, Experience, etc., please visit www.imu.edu.in.

[x]

Important dates:

[=]

27.04.2022

Opening date for submission of online application:

is incorporated / registered

.| Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

~

U155110R2007PLC009628

o

.| Address of the registered office and

Plot No-31, Kharavela Nagar Unit-I1I
principal office (if any) of Corporate Debtor| Bhubaneswar, Khordha, Odisha-751001

resolution process

6. [Insolvency commencement date in 25-04-2022
respect of Corporate Debtor
7. | Estimated date of closure of insolvency | 22-10-2022

o

. |Name and Registration number of the
insolvency professional acting as Interim
Resolution Professional

Saroja Kumar Prusty
Reg. No.: IBBI/IPA-002/IPN00803/2019 -2020/12890

©

. |Address & email of the interim resolution
professional, as registered with the board

Plot No- 33/7, Gada Mahavir Vihar, Old Town,
Bhubaneswar-2, Khordha,odisha-751002
Email: sarojprusty.adv13@gmail.com

=

.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Plot No- 33/7, Gada Mahavir Vihar, Old Town,
Bhubaneswar-2, Khordha,odisha-751002
Email : fortunespirit.cirp@gmail.com

.| Last date for submission of claims

09-05-2022

e

| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable

=

.| Names of insolvency professionals identified
toactasauthorised representative of creditors
inaclass (three names foreach class)

Not Applicable

=

(a) Relevant forms available at

(b) Details of authorized representatives
are available at:

(a) Weblink: https://ibbi.gov.in/nome/downloads
(b) Physical Address: Not Applicable

on25-04-2022.

Date: 26.04.2022
Place: Bhubaneshwar

4

Notice is hereby given that the National Company Law Tribunal, Cuttack Bench has ordered the
commencement of a corporate insolvency resolution process of the FORTUNE SPIRIT LIMITED

The creditors of FORTUNE SPIRIT LIMITED, are hereby called upon to submit their claims with proof on
or before 09-05-2022 to the interim resolution professional at the address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
asauthorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Interim Resolution Professional for Fortune Spirit Limited
Reg. No.: IBBI/IPA-002/IPN00803/2019 -2020/12890

Sd/-
Saroja Kumar Prusty

Honda BigWing TOPLINE Kolkata South,

C/o PGL Ramji Motors Pvt. Ltd.

207, AJC Bose Road, Kalamandir Crossing,
Kolkata - 700017, West Bengal

®) 7665212345

®) bigwingsales@pglhonda.com

HonGea GG

—BEXCITES THE WORLD—

JEWEL

- .

OR 2 NTION OF THE CREDITORS O various post. E Closing date for submission of online application:
R TN SPIRIT LwITeC For details please log on to career page of ==l 10.06.2022 REGISTRAR
T[Name of Corporate Debtor FORTUNE SPIRIT LIMITED our website: www.allianceair.in
2. | Date of incorporation of Corporate Debtor | 21/11/2007
3. | Authority under which Corporate Debtor | RoC-Cuttack

BE A PART OF INDIA'S

e

or

Know more: @ nixi.in | registry.in | & nixi@nixi.in

After 11 years of serving Bhubaneswar
at PGL Honda (Baramunda & Jatni)..

WE’RE NOW ADDING

DIGITAL ECONOMY

BECOME A REGISTRAR

Become an entrepreneur or

grow your current business

APPLY NOW

T0 KOLKATA

TOPLINE

TOPLINE ARRI
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